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[Placed in Library . See No. L T - 
1550/78]. 4

P a p e r s  r e : E m p l o y e e s  P r o v i d e n t  
F u n d  S c h e m e

DR. RAM  K IR P A L  SINHA: I beg 
to lay on the Table: —

(1 ) ( i)  A  copy  o* the Certified 
Accounts together with the Audit 
Report thereon (H indi and English 
versions) o f the Em ployees’ P rov i­
dent Fund Organisation for  the year 
1971-72.

(ii) A statement (H indi and Eng­
lish versions) showing reasons fo r  
delay in laying the above papers.
[Placed in Library. See No. L T - 
1551/78].

(2 ) A  copy  o f the Annual Report
(H indi and English versions) for  
the year 1976-77 on the w orking o f 
the Em ployees’ Provident Funds 
Scheme, 1952, the Employees* 
Fam ily Pension Schema, 1971 and 
the Em ployees9 Deposit Linked 
Insurance Scheme, 1976. [Placed in
L ibrary . See No. L T -1552/78].

(3 ) A  copy  o f  Notification No. 
G.S.R. 1710 published in Gazette o f 
India dated the 24th Decem ber, 1977 
containing corrigendum  t0 Notifica­
tion No. G.S.R. 1229 published in

Gazette o f India dated the 17th 
September, 1977, under sub-section
(2 ) o f section 7 o f the Em ployees' 
Provident Funds and M iscellaneous 
Provisions Act, 1952. [Placed in 
L ibrary . See No. L T -1553/78].

(4) A  copy  each o f the follow ing 
Notifications (H indi and English 
versions) under section 7A  o f the 
Coal Mines Provident Fund and 
M iscellaneous Provisions Act, 
1948: —

(i)  The coal Mines Bonus 
(A m endm ent) Scheme, 1977 pub­
lished in Notification No. G.S.R. 
1230 in Gazette o f India dated the 
17th September, 1977, together 
with a corrigendum  thereto pub­
lished in Notification No. G.S.R. 
36 in Gazette o f India dated the 
7th January, 1978.

(ii) The Assam Coal Mines 
Bonus (Am endm ent) Scheme, 
1977, published in Notification 
No. G.S.R. 1233 in Gazette o f 
India dated the 17th Septem ber,
1977, together with a corrigen­
dum  thereto published in Noti­
fication No. G.S.R. 37 in Gazette 
o f  India dated the 7th January,
1978.

(iii) The Assam Coal Mines 
Bonus (Second Amendment)*-
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Schem e, 1977, published in N oti­
fication No. G.S.R. 38 in Gazettee 
o f India dated the 7th January,
1978.
[P laced in Library. See  No. L.T- 
1554/78].
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12 03 b n .

C A LLIN G  ATTENTION TO A  
M ATTER OF URGENT PUBLIC 

IM PORTANCE

R e p o r t e d  o c c u p a t i o n  b y  s o iw ie  f o r e i g n  
N a t i o n a l s  o f  a n  I s l a n d  T i l a n c h a n g  

i n  t h e  N i c o b a r  G r o u p  o f  I s l a n d s

SHRI CH ITTA BASU (B arasat): 
I call the attention of the Minitser of 
Defence to the following matter of 
urgent public importance and request 
that he may make a statement there­
on:

“ The reported occupation by 
hundreds o f .foreign nationals o f an 
Island named Tilanchang in N ico­
bar District near Camorta Island 
w hich was detected by N avy fo l­
low ed by arrest o f 74 persons in­
cluding children on 31st January,
1978 and steps taken b y  the Gov ­
ernm ent to ensure the security and 
integrity o f the nation.”

THE MINISTER OF STATE IN 
THE M INISTRY OF DEFENCE 
(PROF. SHER SIN G H ): Mr. Speaker, 
Sir, on 30th January, 1978, a routine 
patrol o f coastal area by  our A ir Force 
reported boat activity  about on mile 
west o f Tillangchong in the Nicobar 
Group o f Islands. A  naval patrol boat 
was despatched im m ediately from  
Port Blair for investigation. On 31st 
January, 1978, the naval boat appre­
hended a fishing vessel ‘LIDOM SIN’, 
one sister boat and one out-boat. The 
boats w ere escorted to nearby Nan- 
cow rie  Island, The boats had 74 
personnel, which included 12 women 
and 28 children. It is learnt that the 
nationality o f these personnel is Thai. 
A ll these persons were handed over 
to the Police at Nancowrie. It has 
been reported that these persons were 
produced before the C hief Judicial 
Magistrate w ho sentenced 49 o f them 
to undergo rigorous imprisonment f ° r 
six months under Section 14 o f the 
Foreigners A ct and three months 
rigorous im prisonm ent under Section 
6 ( A )  o f Passport (entry  into India)


